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Record of Proceedings

Learned counsel for the petitioner submitted that the present petition has been
filed seeking direction to SLDC, Tamil Nadu to issue the necessary energy injection
reports for the period from 21.3.2016 to 18.11.2016 and direction to NLDC to issue
Renewable Energy Certificates (RECs) for the said period. Learned counsel further
submitted that despite the undisputed certification of the quantum of energy generated
by the petitioner during the period in question and the requisite registration of the
petitioner under the REC Scheme, the respondents have refused to issue RECs in the
name of the petitioner.

2. After hearing the learned counsel for the petitioner, the Commission admitted the
petition and directed to issue notice to the respondents.
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3. Learned counsel appearing for TANTRANSCO accepted the notice to the
petition.

4, The Commission directed the petitioner to serve the copy of the petition on the
respondents immediately, if not served already. The Commission directed the
respondents to file their replies by 7.9.2017, with an advance copy to the petitioner, who
may file its rejoinder, if any, by 19.9.2017. The Commission directed that due date of
filing the replies and rejoinders should be strictly complied with. No extension shall be
granted on that account.

5. The Petition shall be listed for hearing on 28.9.2017.

By order of the Commission
Sd/-

(T. Rout)

Chief (Legal)
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